CENTRAL ﬁﬂﬁI&InTRhTIVE TRIBUNKL
PRINCIPAL BENCHSNEWDELHI

J.Re 1389/94

tiew Delhi, this the 16th day of November,1994

Hon'ble Shri JeP. Sharma, Member(3)

Shri Ajit Kumar,L.D.C,
A11 India Soil £ Land Use Survey,
14RI Byilding,New Delhi,

Rf/a 4,MNo,260,%cctor 9, : 1 1
R, K. Puram,New Delhi, e¢e “pplicant

By Rdvocajg: Shri #,K, Bharduwaj

1, Union of India
through the Secretary
Ministry of Agriculture,
Shastri Bhavan,New Delhi,

2. The Chief Soil Survey Ufficer,

#11 Indie Soil and Land Use aurvey,
IARI Building,New delhi, ees Nmspondents

By Advocate s Dr, Sharafat Ali,Uepertmental Reprasantat i e

g RO E R (ORAL;

The applicant is working as L2.C. in
#11 Indie S0il & Land Use Zurvey,IARI building,
hew Delhi, The applicsnt was transferred vide
impug ned order dated 6.9.94(Annexure 'hA') from
Delhi to Ahmedabad Sub Centre,ﬁhmedabad in the
same gapacity in the exigencies of Govt, work
with immediate effect. Fggrieved by the afsiesaid
order, the applicant filed this application on
19,%.54 and prays for the cuashing of the
afaresaid order on a'number of grounds and that
the applicant mey not be directed to be relisved
by the respondants,
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2, A notice was issued to the respondants
and in reply to the nctice the respondents have not
filed any counter to contest the relief prayed for
by the applicant, Or, Sharafat k11,9011 Survey
Gfficer appeared in person and filed a copy of the
order dated 1.11.94 which is reproduced bDslowi-

"In pursuance of Ministry's letter

No.3=11/94-5WC, 113 dt,27.10.54, the

Trapsfer Order issued to Sh, #jit

Kumar,Lover Div, Clerk,Belhi Centre

vide t is of fice order HoE,0=4/91=

313/4772/9 dated 6.,9.54 stands

cancelled.™
Ths learned counsel for the epplicsnt has a grievarce
that the respondents have not cenuéyed this order to
the applicant, Houwever, the applicant who Was present
hes b een called and stzted thet he has slready joined
ocn the same post at Delhi Centre. Or, Sharafat #1i,
Departmental Represertative also stated that the

applicant has joined &fter he hag dgveiled of the leave

and on the expiry of the aforesaid leave.

3e In view of this, the applcation has become
infructuous. The order deted 1.11.94 is taken on
Part "4 of the file and st ll be kept on record,

directed
Parties sre/to b eer their oun cost.
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